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12.00 NooN
(MR. CHAIRMAN in the Chair)

ORAL ANSWERS TO QUESTIONS

Inclusion of National Law Universities in the list of Institutes of

National Importance

*196.SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether any steps have been taken by the Ministry to include all the National
Law Universities in the list of Institutes of National Importance, if so, the details thereof;
and

(b) whether Government is planning to form a Committee under the Ministry to
conduct a single entrance examination and supervise the affairs of all the National Law
Universities and if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) and (b) Statement is laid on the Table of the House.

Statement

(a) No, Sir. The National Law Universities have been established under various
State Acts and the same are administered by those states. For the present there is no such
proposal to grant them the status of Institutes of National Importance.

(b) No, Sir. National Law Universities have already entered and signed a
Memorandum of Understanding (MoU) thereby institutionalizing a Common Law
Admission Test (CLAT) for conducting entrance examinations. Following this, admissions
in National Law Universities are done by means of a Central entrance examination through

CLAT. 18 out of 21 National Law Universities accept CLAT scores for admissions.
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Universities. Therefore, the State is empowered to regulate them. We don't regulate
them from there, from the Central Government. UGC gives them the power to give

degrees.
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DR. SUBRAMANIAN SWAMY: Mr. Chairman, Sir, the answer to part (a) states,
"For the present there is no such proposal to grant them the status of Institutes of National
Importance." The reason given is that these Universities have been formed under the State
Acts. Now, education is a Concurrent subject, and furthermore, the law is all-India. There
is no State law. We are not that kind of a federal country where our States can have their
own law. There is only one CrPC, there is only one IPC, etc. So, in view of the fact that
the subject-matter is national, the name of these universities is 'National', the proposal
awaited is that you want to make it 'Institute of National Importance', then why not have
all the States agree to, or, through an Ordinance, you can make all these National Law
Universities into an all-India institute so that this problem can be solved and a uniformity

in teaching can be maintained.

SHRI PRAKASH JAVADEKAR: Sir, there seems to be a little confusion. Let me
clarify further that yes, this is a federal structure of Constitution and governance where
States pass the laws for each University. We have so many State public universities
as well as State private universities. For each State public and private university, the
State Legislatures are empowered to pass the laws. They pass the laws and then these

universities are established.

We have said that no such proposal has come. I would like to explain the reason.
When we declare some institutes as the Institutes of National Importance, like we did for
IIMs and IIITs, it was necessary because before that, they were able to give only diplomas,
not degrees. But here, by State laws, they are already empowered to give degrees and,
therefore, degrees are granted. So, there is no demand to declare them as Institutes of

National Importance.
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DR. SUBRAMANIAN SWAMY: I was saying that you should nationalise them.

You have the powers, as it is a Concurrent subject.
MR. CHAIRMAN: That is a suggestion.

SHRI PRAKASH JAVADEKAR: Nowhere there is an issue of nationalising the
education. In fact, the State Governments take it up because it is in the Concurrent List.
Actually, education was in the State List till 1975. In 1975, it came in the Concurrent List.
Therefore, the States must have participation and a responsibility also to maintain good

standards of education.
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they issued notice and the memorandum was signed.

Now, what I am requesting is that the memorandum should be extended to all the
universities. UT9-B8 JTAFETS $H BTl §s o Acc el gedi Pl ga TS W o
tl?_»ﬁ %, which becomes very tedious for the children.

FeR q1, $9 9K Yo g5 important aspect AT 31T & b ST 9gd AR TRIG g2
select B1 37 E1 TRI9 241 BT U TRIRTYR &1 8, S B9 7781 § U132 &l In fact, § gg
o9 dod IR Q@Iﬁﬂ?ﬂ? 3R Q@‘cﬁm q request N gl EE’ to please contribute so that

these children can study but I would like the Government of India also to take initiative,

T1fep I TRI9 S, ST CLAT | 31T IR &, B & 19T § ShT admission = ThT ST

N GBI SESHY: WX, FHEE G fadd a=ar Sit 7 S e, 4 ulkig
TSdldhe B, CLAT B -1 71, I8 SAB! B! adTs fb I9¢ 9 Bl 8f 6 S8
admission & oI X <=1 & T STHT U1 31T U 3128 HAST BhRa SISy, 1] B B




44 Oral Answers [RAJYA SABHA] to Questions

SRR e g1 <ifehT 3Taept i1 geird & o i gfrafeetst o=t 8, S o enfiet 81 g3
g, ISP IR H 31T TR proposal ITTI 3R BH IHH FV B Adhd &, Al SR Dl
QBT TE MoU Bl TE IHBT MUY agreement B, B STH T Tal <dl If you have

some good suggestions, they are welcome.

MR. CHAIRMAN: Thank you. Question 197. Shri D. Raja.
SHRI VIVEK K. TANKHA: Please also see the. ...(Interruptions)...
MR. CHAIRMAN:This Question is over. Please. ... (Interruptions)...

SHRI PRAKASH JAVADEKAR: Please give me the suggestion, we will definitely

look into it. ...(Interruptions)...
Release of Indian fishermen arrested by Sri Lankan Navy

*197.SHRI D. RAJA: Will the Minister of EXTERNAL AFFAIRS be pleased to

state:

(a) whether it is a fact that the Sri Lankan Navy continues to arrest Indian
fishermen and they have lately arrested seven fishermen from Mandapam and confiscated
their two trawlers on charges of engaging in bottom trawling, if so, the details thereof;

and

(b) what is the number of fishermen and trawlers in their custody, at present, and

what measures are being taken to get them released?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARALJ):
(a) and (b) A Statement is laid on the Table of the House.

Statement

(a) Instances of Indian fishermen apprehended for allegedly fishing in Sri Lankan
waters have been reported from time to time. Seven Indian fishermen along with their two
trawlers bearing registration numbers IND/TN/11/MM/346 and IND/TN/11/MM/227
from Ramanathapuram District in Tamil Nadu were apprehended by Sri Lankan Navy on
12 July, 2017 for allegedly poaching in Sri Lankan territorial waters. The fishermen along
with the trawlers were handed over to Assistant Director Fisheries and Aquatic Resources,
Jaffna by the Sri Lankan Navy on 13 July, 2017 and were subsequently produced before
the Court and remanded to judicial custody till 27 July, 2017. The fishermen were



